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DATE OF DECISION 	1--19 

Srthesh pouranchandra Agraw3l 	Petitioner S 
& Ors. 

Mr. PoAa_ 	____ 	____ Advocate for the Petitioner 

Versus 

1.Jfli3fl of India & Ors. 	 Respondent s 

Mr. NS, Sheve, 	 Advocate for the Respondent [s!. 

CO RAM 

The Hon'ble Mr. V. Radhakrishnan, Adrnn. Member. 

The Hon'ble Mr. 

Whether Reporters of Local papers may be allowed to see th Judgment 

To be referred to the Reporter or not ? 

c, Whether their Lerciships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



— 2... 

Sririesh p.oranchardra Agrawal 
& ors. 	 .... 	Applicants. 

(Aivscate;Mr. p.&,, 	rawa1) 

verstis. 

(Jni3n of India & ors. 	 .... 	Respondents. 

(Adv.cate: Mr. N.3.3hevIe) 

ORAL ORDER 

O.A.N. 217/192 

Date; 1.8.1996. 

pert fjGnlP Mr. V. Radhakrishnan, Mnn. Member. 

In view .f the pursis filed by 

MiSS. ManS,en jain on behalf .f Mr. agrawal 

permission granted to withdraw the O. OaA* 

stands dispesed of as withdrawn. No cests. 

Aq-,~ 
(V. Aadhakrishnan) 

Mem)Der(A) 

S 

vtc. 


